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1« Chandra Kishore S/o Dwarika Prasad,
eaged about 45 years, R/a 135/347.
Chamanganj, Kanpur.

2. Sant Lal S/o Kalloo Ram,
aged about 44 years, R/o 103/169, |
Colenelganj,Kanpur, |

3. Ram Nath S/o Ghasitey,
aged about 46 years, R/o B-195,

Vishwa Bank Colony, Barra,Kanpur.

4, Sita Ram Verma S/o Raj Kumar,
aged sbout 44 years, R/o Village and

P.0. Beoha,Bilhapur ,Kanpur.
5. Raj Kumar 5/0 Gokul,
a8ged about 44 yeasrs, R/o 105/315,

Chamanganj,Kanpur., |

6. Birendra Singh,S/0 Darshan Singh,

aged about 45 years, R/o 86/14,
Deputy Ka Parao,Kanpur,

7. O0m Prakash Dheeman S/o Bachchoo Lal, E

il

aged about 45 years,R/o K=-1/175,
Vishwa Bank Colony Barra,Kanpur,

- ———

8. Devi Prasad S/o Baboo Lal,

ajed about 43 years, R/o 117/218,
L-Block,Naveen Nagar ,Kakadeo,Kanpur,

J.  Khube Lal S/o0 Kanhai Singh,

a3ed about 50 y=ars,R/o0 108/253,
Colonelganj, Kanpur.

IJe Sohan Lal,3/o0 Brij Lal,
aged sbout 46 years, R/o 103/250,

Calanelganj.Kanpur. « « o« o o &« » oApplicants

T f; ( By Advocate Sri Munoo Lal )
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HON 'BLE_MR. JUSTICE S. R. SINGH vzez-cﬁm

The applicants, instituted O.A. Ha 'ET}*’ - for
issuance of a direction to the respondent s to consider
them for appointment to the post of Tailor. The
of the applicant as set up in the O.A., was that'they
were selected and empanelled for appointment but the pail;
could not be implemented due to the ban. The panel was |
prepared in the year 1985, The 0O.A. No0.1116/04 was

decided vide order dated 27,09.2004 with a direction to

the respondent no.2 to consider and decide the applicants'

joint representations dated 05.07.2004 by passing a

reasoned and speaking order. Respondents have considered
the representations and held that the applicants had no
indefeasible right to be appointed on the basis of the

1985 panel. The representations has been disposed of ﬂ -

|

by order dated 18.12.2004, a copy of which has been

annexed as Annexure A-1. Apart from mmnq trh@‘t:; bﬁ%ﬁ |
i?

the applicants have lost thair “I’{Lﬁhﬁl.r 3.

delay and laches. The applicants' case tﬁh )G i”“ff_

persons, who were in the panel, » have hg%n (elo ?f‘f .;( r e 1 and

appointed, has also been dealt with hg tﬁh 'ﬂn-;;a LG*; te
authority in its order dated 18.12. ’*2334*- ?;f"“i;““-_,:;
been held that the cases of Shri Shambhoo Nar

I‘

r »
Singh, M.K.Bajpai, Baliram and ﬁ-ﬁwﬁ-@ ;;;,,wa , were
i r-:u J.L'i ‘:m—& tv'.“j..
= T,
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considered on_the basis of order
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applicant has been sleeping over the
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approach the Tribunal/Court for proper

e

reasonable period. It 1s well settled that

only defeats the remedy but destro ys the right

of 1985 cannot survive for such a long time, and givi
effect to the panel of 1985 may lead to violation of
right to equality guaranteed by articles 14 a i?{é 16 of
Constitution of India. The decision of the 2 ':‘_:_ Court Air
A.P. Aggarwal Vs. Govt. of NCT of Delhi and Another 2000
SCC (L&S) 206 is not applicable to the facts of the |
present case. The controversy in tnat case was in
respect of a fresh selection process. The facts of the
case on hand are guite different from those of the above
noted case. The competent authority has &lso held in its

order dated 18.12.2004 that the ban imposed on the panel

is still in force. arder datea 18.12.2004 is not
speciflically impugned in this applicﬂti.on. In the ;Eadwa
situation of the case, therefore, the applicants are not

entitled to the reliefs claimed herein.

e Accordingly, the O.A. is dismissed.3 No Gosts.
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